FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INTERACTIVE MARKETING
PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Interactive Marketing Private Limited
2. | Date of incorporation of corporate | 30-12-1998
debtor
3. | Authority under which corporate Registrar of Companies, Mumbai
debtor is incorporated / registered
4. | Corporate Identity No. / Limited U64200MH1998PTC117680
Liability Identification No. of
corporate debtor
5. | Address of the registered office and | 0-208 & 211, Floor 2, Plot - 40, Shilpin Centre,
principal office (if any) of G.D.Ambekar Marg, Wadala, Mumbai City, Mumbai,
corporate debtor Maharashtra, India, 400031
6. | Insolvency commencement date in | 04.06.2026
respect of corporate debtor (The NCLT Order dated 04.06.2026 was
communicated to IRP by email dated 17.07.2026)
7. | Estimated date of closure of 13.01.2027
insolvency resolution process
8. | Name and registration number of Shekhar Arvind Parkhi
the insolvency professional acting | IBBI Registration No: IBBI/IPA-001/IP-P-
as interim resolution professional 02494/2021-2022/13801
9. | Address and e-mail of the interim A-904, Malpani Vivanta, Laxman Nagar Balewadi,
resolution professional, as Near Baner D Mart, Pune, Maharashtra ,411045
registered with the Board
IBBI Reqg. Email ID: ip.shekharparkhi@gmail.com
10. | Address and e-mail to be used for A-904, Malpani Vivanta, Laxman Nagar Balewadi,
correspondence with the interim Near Baner D Mart, Pune, Maharashtra ,411045
resolution professional
Process E-mail id: cirp.impl@gmail.com
11. | Last date for submission of claims | 31.07.2026
12. | Classes of creditors, if any, under NA.
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals | NA.

identified to act as Authorised
Representative of creditors in a
class (Three names for each class)



ip.shekharparkhi@gmail.com
mailto:cirp.impl@gmail.com

14. (a) Relevant Forms and https://ibbi.gov.in/en/home/downloads

(b) Details of authorized
representatives are available
at:

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the
commencement of a corporate insolvency resolution process of the Interactive Marketing
Private Limited vide order dated 04.06.2026. However, it is pertinent to note that NCLT order
dated 04.06.2026 was communicated to IRP by email dated 17.07.2026.

The creditors of Interactive Marketing Private Limited, are hereby called upon to submit
their claims with proof on or before 31.07.2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Digitally signed by
Shekhar Shekhar Arvind Parkhi

H i Date: 2026.07.18
ArVI nd Parkhl 15:01:00 +05'30"

Shekhar Arvind Parkhi
Interim Resolution Professional of M/s. Interactive Marketing Private Limited

IBBI Reg. No.- IBBI/IPA-001/IP-P-02494/2021-2022/13801

IBBI Reg. Address - A-904, Malpani Vivanta, Laxman Nagar Balewadi, Near Baner D Mart,
Pune, Maharashtra ,411045

IBBI Reg. Email ID: ip.shekharparkhi@gmail.com
AFA Valid upto — 30.06.2027

Process mail id: Cirp.impl@gmail.com

Contact No: 9373273800

Date - 20.07.2026
Place - Pune



https://ibbi.gov.in/en/home/downloads
mailto:ip.shekharparkhi@gmail.com
mailto:Cirp.impl@gmail.com
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FORM A
PUBLIC ANNOUMNCEMENT
iUnder Regulation & of tha Insolvency and Bankruptoy Board of India
(Insohisncy Resodution Progess far Corporate Parsons) Rogulations, 2018)

FOR THE ATTENTION OF THE CREDITORS OF

Phoenix ARC Limited

(formerly known as Phoenix ARC Private Limited)
Phoenix AR REGISTERED OFFICE: 3 Floor Wallace Towers (earlier known as Shiv Building) 139/ 140/
u B/1 Crossing of Sahar Road & Western Express Highway Vile Parle (E),Mumbai - 400057

Whereas, the Authorized Officer of Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited) (acting as
trustee of Phoenix Trust FY20-21) (Phoenix) under the securitization and reconstruction of financial assets and enforcement
of security interest act, 2002 and in exercise of the powers conferred under section 13(2) read with rule 3 of the security interest
(enforcement) rules, 2002 issued demand notices to the borrowers, co-borrowers, guarantors as detailed hereunder, calling upon
the respective borrowers, co-borrowers, guarantors to repay the amount mentioned in the said notices within 60 (sixty) days from
the date of receipt of the same. The said borrowers, co-borrowers, guarantors having failed to repay the amount, notice is hereby

POSSESSION

AN

NOTICE

INTERACTIVE MARKETING PRIVATE LIMITED

RELEVANT PARTICULARS
| I|*£-e m 'Im-' M&ﬂue'-l*ﬂ,g Pringale Lirribessd
A0-12-1998

L [ Name of corporaie deblor__
2, | lete al InCporEbon of cofpoiste
| ictroe

A | ALRhoity Lnckar sk fate | Fegsirar of Cormpanies. Muombal iven to the borrowers, co-borrowers, guarantors and public in general that the authorized officer of the company has taken
.jmt.: |rwm[mjc:}'fgéﬂm i ik gossession of the property described hgreunder in exer‘c):ise of pc?wers conferred on him under section 13(4) oth)heysaid act r/iw PUBLIC NOTICE
& | Conporate kdenily Mo,/ Limiled [ RaEnOMHEISSERTC L TR0 rule 8 of the said rules on the dates mentioned along with. The borrowers, co-borrowers, guarantors in particular and public in Elecon Engineering Cumpan:.r Limited
Lishikty Iderification hia, of general are hereby cautioned not to deal with the properties and any dealings with the properties will be subject to the charge of Renistered Dffice: Anand-Sofitra Road. Vallah Vid a 188170
comoahs debiar I:P)htcn_alnixff?hr thbe amount speglfled therein with ftuture |nter$tst, cost?tand %harges fr<f)rtrr1] thte retspe?u;/e ggtesa § 4 o egislere e Anand-oojilia Road, Valla yanagar, Lujaral-
B | Mckineas: of The reciatered office and | 0-208 & 211, Fioor 2, Piol - 40, Shipn Cerre, etails of the borrowers, co-borrowers, guarantors, properties mortgaged, name of the trust, outstanding dues, demand notices | i i ol
principal office -::EWI-ufmru:me G0 Armhehar Marg. Wadala, Mumbes City, Murnbal, sent under section 13(2) and amounts claimed there under are given as under: _ LJI’::;.TL{;EF:EJ2:5'??&5gt?;dmaaridm;b&m;g’;dcgmﬁlﬁé 1:.:;1%?&?:2??:?;?;;1Iﬁzanggellg:iﬁ?]:z
| it | Maharehtr, India, 400031 g ' S. Name and Address of the borrower, Co-Borrower, Details of the 1. Demand notice date Company b issue dutlicate certificates 4
f, | Insohency commencement daein | 04082005 NO Loan account No., Loan amount securities 2. Date of Symbolic/Physical Possession ey P :
respect of comporaha dabkor [The NCLT Onder dated 0 062026 vwas | 3. Amount due in Rs. = = = = =
_ | eommisnicated 1o IRP by smal taled 1707 2026) 1 Shankar Kishor Kesarkar (S/D/W of Kishor Kesarkar) A Thaf Place 1) Demand Notice Date Company | Name of hoider [Kind of Securties| Folio No.of | Certificate | Distinctive
7. | Estirnened date of dosure of 13012027 , . Name and faca value | number | Securities| Number | numbers]
by rshution peoowts C 403 Ekvira Apartment ,Achole Goan Ambedkar Nagar Vasai And Parcel 03-09-2024
B | Hame and regstration number of | Sheriar drvied Paib Thane. Thane Maharashtra India 401209 And Also At Hardik| Of Mortgaged | 2) Date of Symbolic Possession- Elecan 1.Mandita Milind| Equity and BO02421-
| the Ircobvency pofsssional actng | 165! Rsgistraticin Enterprises,Shop No.35 Jay Vijay Nagar Near Link Road Opp.| Property Of Flat 15-07-2026 Engineering| Karaor Rs 1)- MO00Z55 2400 817 804820
[ inkerim mssoition peofiesisional | [BELRACOLAP-P-ORLB4, 200 3072,/13801 Oriental Bank Nallasopara Palghar Mumbai City Maharashtra| No.305 3Rd 3) Amount due in Rs. 26,51,417 ':CIITIFIEFI}' 9 Sunil Sharad ;
g, |Address and e-mail of the interm AS0M, Maleeni Vhane Lasrman Nager Bakasi, India 401209 Floor Tathastu (Rupees Twenty Six Lakh Fifty Lirmibad Gaitonde
| resmoburtion professional, B Paar Barar [ Mart, Fune, Matamshia, 411045 2 |Shamika Shankar Kesarkar (S/D/W of Shankar Kesarkar) Apt Achole One Thousand Four Hundred & imie
| resgestered with the Boand | 1BB1 Reg. Email I: ip shekbamarkhi@gmailoom C 403 Ekvira Apartment ,Achole Goan Ambedkar Nagar Vasai Pardi No 13 | Seventeen Only) Due And Payable Any person who has a claim in respect of the said securties should lodge such claim with the
10, | Address and e-mail o be sed for | AS04, Malpen| Vivanta, Lasman hager Balewed], Thane. Thane Maharashtra India 401209 Nallasopara East | As of 30-08-2024 With Applicable Company at its Registered Office within 15 days from this date, else the Company will proceed fo
comespordence with the imerm | Noar Baner D Mart, Pune, Maharashiza, 411045 Loan Account Number: LXBOI00116-170027145 0 0 Achole Gaon | Interest From 31-08-2024 Until issue duplicate certificate without further intimation.,
- Eﬂz'mﬁ e gjﬁ‘;—‘;tffgf" Kt A PATEARM I o) Loan Amount Sanctioned:Rs.10,77,391/- (Rupees Ten Lakh 401209 Thane Payment In Full." Nam{s] of olderfs]  Applicantis]
e A e T |Seventy Seven Thousand Three Hundred & Ninety One Only) | Maharashtra | Placa: Thane 1 Nandita Mind K P i
clense (B of subrsaction (6A) of Place: Maharashtra _ o _ Auth9rised _Of_ficer Da '.EﬂIDT'EﬂEE . Ivanol Iiin _E!IF':IEIF
bl o meeartaa iy Date: 20.07.2026 For Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited) dle / 2. Sunil Sharad Gaitonde

itk esalulion prolessanal (Trustee of Phoenix Trust FY20-21)

13| vames of Insokency Frofessionals - | Bl
cherlified o act as Autihoress
Rapresestatve of crediom ina
| less (Three rames for each class)
']EL'-;.H Feslissai Fomms and
th - Detzls of sathonzed
mEprEsaTiiveS a e ghaibibie ok
Notica s harebw given that the: Natonal Cormmpany Law Tribunal, Mumhbai has ordared the
commancemsant af 8 corpiate II'lEl:ll'ulE'I'IE:.' masalution process of e Inberactive HETHH'I‘IE
Private Limdtad vide order dated D4 06,2028, Mowewer, I spertingenl 1o note 1hat NCLT ardar
diated 08,06, 2 02 6 was commuanicaied 10 IRP by emad dsled 17072026
The creditors of Interactive Marketing Private Limited, are heraby called upon to submit
thair ciaims with proof on oF beafore 310V 2026 1o the interim mesalution prosessional gt the
address menticned agaimst endey Mo 10,
The financial coaditers shall submit their claims with proof by electronsg means ondy, Al other
credidors may submit the clasme with proafl in persan, by post ar by electronic means.
Submissson of false or 'I'II!|IE"EI3II'I_I:.'h prools of claimshall attrect pensiiss.
Shelthar Arvind Parkhi
Irterirm Resalution Professonal of MY s. Interactive Marketing Private Limited
IBBI Reg, No.- 1BE/IPA-COLAIP-P-O2404 /2021 - 20227 13801
IBBI Reg. Address- A-H00, Melpan Viventa, Lazman .’-.aga-r Eatewaal,
Near Bares D Mart Pune, Meharashira, 3110495
1BEI Reg. Emall 10 iposhekharpisekbi gmiailcam
AFA Valld upto - 30006 2027
Process mall b Lt;u:-.Imung,-nr_-|l.-:-:|nl
ContactNo: 9373273800
Dake - 2007, 028
\Fiace - Pune /

N 7

Bank of Baroda, Virar West Agashi Rd Branch: Ground Floor, Building No. 4,
Desai House, Near Vidya Vihar School, Agashi Rd, Virar West - 401303.
E-mail: Vjvirw@bankofbaroda.co.in

"IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

(CIN: L17228UP1994PLCO17199)
Registerad Office : Kamla Tower, Kanpur-208001, Uttar Pradesh, India
Telephone : +81-512-2371478/81, Fax : +91-512-2399854
Email : comp.sec@ikcement.com | Web : www jkcement, com

EXTRACT OF CONSOLIDATED AND STANDALONE UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED 30 JUNE , 2026

Z

{7 in Crares)
EﬂHSD_U[JATED _

Bank of Baroda

BOB: VJVIRW:ADV:1950

Thres
Morths

Thres

- ; Moeriths
Particulars

Date: 11.11.2025

NOTICE TO BORROWER

2. |PUFE Transaction filed belare the Hon'ble NCLT, Mumbai Bench-Il, Application w's

(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002) :.L_.,-.h_-“__:,._-j,f,._;:.,:-j-_i lAudited)
To,
Margaret Sebastian Joseph 1. |Total Income from Operations £ 070.97 3.928.79 340897 | 1391684
Pragul Anthony Joseph 2. |Net Profit before Interest, D&pre I::ratmn E:r.I:Ept ::mal Iter-.E and Ta.\-: | E£48.56 £81.93 E98.56 238781 |
Flat No. 201, 2nd Floor, Building No. 2 e T e T e e e T e T L = s —
Avenue |, Rustomjee Evershine Global City 3. | Net Profit for the Period before share [Lass) in associates and tax AO6]S 44350 4B974 1,491,554
Avenue |, Building No. 1 to 3 CHSL (before Exceptional and Extraordinary items)
Global Pity Virar West 401303 Maharashtra 4. |Net F'rn::-ﬁ.t for T..he period before Tax (after Exceptional and/ or o LEXEL p— AT
Dear Sir/ Ma’am Extracrdinary items)
Re: Credit facilities with our Agashi Road Branch Virar West. 5 | Met Praofit for the period after Tax [after Excentional and/ or
1. We refer to our letter No Retail - 00001487938-LMS (Sanctioned at SMS Jogeshwari) dated 16/09/2022 conveying sanction of various credit facilities Extracrdinary it E_-nr:-: <) [ P ' 27462 330.88 324305 987.99
and the terms of sanction. Pursuant to the above sanction you have availed and started utilizing the credit facilities after providing security for the same
as hereinafter stated. The present outstanding in various loan/credit facility accounts and the secuirty interests created for such liability are as under: 6. |Total Comprehensive Income for the period [Comprising
] Profit for the period (after tax) and Other Comprehensive 274,61 S71.66 522,24 1,06d.76
Nature and type of facility Limit A0 | BOEBEEl 00 Security agreement with brief description of securities Income (after tax)]
Interest | interest upto 11-11-2025)
1. Term Loan (Housing Loan) 1.Rs. 37,567,500 | 1.8.40% Rs. 30,84,957/- Flat No. 201, 2 Floor, Building No. 2 Avenue |, Rustomjee 7. |Paid-up Equity Share Capital e 9 99 oy 927
2. Term Loan Suvidha Personal Loan | 2.Rs.1,12,006 | 2.8.90% Rs. 92,670/- Evershine Global City Avenue I, Building No. 1 to 3 CHSL [Face Value of ¥ 10/- Per Share)
Global City Virar West 401303 Maharashtra Reserves fexeluding Revaluation Reserve) | 653085 | 625624 563148 | 625624 |
For mortgage of property it may be stated that Mortgage of property located at Flat No. 201, on the 2™ Floor, admeasuring 584 Square Feet i.e. 54.26 Security Premium Account TE6.80 TEE.80 75680 TER.80
Square meters carpet area i.e. 65.11 square meters built-up area, in the Building No. 02 known as “AVENUE I” and society known as “Rustomjee Evershine 736492 = G90.3] e 709031
Global City Avenue I, Bldg. No. 1 to 3 CHSL” in the complex known as “Rustomjee - Evershine Global City” on N.A. Land bearing Survey No. 5, 5B, 5D, 10. | Net Warth et e Eae i
5F & 5G, lying being & situate at Village Dongare (old village NARINGI), Taluka Vasai, Dist. Palghar, within the area of sub-Registrar at Vasai No. 1 to 6 . | Paid up Debt Capital/Outstanding Deabt | 5399 & 990,20 5,056.84 429020 |
2. As you are aware, you have committed defaults in payment of interest on above loans/outstanding for the last 90 days. You have also defaulted in . _ A A A NA
payment of instalments of term loan/demend loans which have fallen due for payment on 10-08-2025 and thereafter. 12, | Qutstanding Redeemable Preference Shares
3. Consequent upon the defaults committed by you, your loan account has been classified as non-performing asset on 08-01-2024 in accordance with 13. | Debt Equity Ratio 0.90 0.86 095 0.86
the Reserve Bank of India directives and guidelines. In spite of our repeated requests and demands you have not repaid the overdue loans including : , F
& :
interest thereon. 14 Elaslc and D|I'IUt§d Earnings _F’Erlfhare ID;E 10/~ each) 15.91 43,08 41.99 128.44
4. Having regard to your inability to meet your liabilites in respect of the credit facilites duly secured by various securities mentioned in para 1 above iNEtAnnualizad axcapk Parkad /. rear enced |
and classification of your account as a non-performing asset, we hereby give you notice under sub-section (2) of section 13 of the Securitisation and 15. | Debenture Redermption Reserve | 375 . |
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and call upon you to pay in full and discharge your liabilites to the i . . . -
A 7 2 I
Bank aggregating Rs. 31,77,627/- plus interest and other charges thereon, as stated in para 1 above, within 60 days from the date of this notice. We 16 | Debr Sepvice Covarage hatio | o i 23 S |
further give you notice that failing payment of the above amount with interest till the date of payment, we shall be free to excrise all or any of the rights 17, | Interest Service Coverage Ratio | &.08 748 695 612 |
under sub-section (4) of section 13 of the said Act, which please note. N
. . ) L e : . otes:
5. Please note that, interest will continue to accure at the rates specified in para 1 above for each credit facility until payment in full. , _ ; _ _ . ; . ; ’
o ) . . . . . . . The aboveisan extract of the detailed format of Unaudited Quarterly Financial Results filed with the Stock Exchange under
6. We invite your attention to sub-section 13 of section of the said Act in terms of which you are barred from transferring any of the secured assets referred 4 e ; ; :
to in para 1 above by way of sale, lease or otherwise (other than in the ordinary course of business), without obtaining our prior written consent. We RE'E"“'la'T_'":’” =2 of the Listing Regulations. ThE_' full format of t_hE' l_:quarter ended ::}.r\-s.ca.ll-:laLe:I and standalone f'”an"f'al FEE""_]LE'
may add that non-compliance with the above provision contained is section 13(13) of the said Act, is an offence punishable under section 29 of the Act. i “”‘_‘a'[*:'bl‘? on the Stock Exchange websites:- www.nseindia.com, www.bseindia.com and on the Company's Wwebsite
7. We futher invite your attention to sub section (8) of section 13 of said Act in terms of which you may redeem the secured assets, if the amount of dues www jkcement.com,
together with all costs, charges and expenses incurred by the Bank is tendered by you, at any times before of publication of notice for public auction / 2. KeyStandalone Financial Information;
inviting quotations / tender / private treaty. Please note that after publication of the notice as above, you right to redeem to secured assets will not be
available. STANDALONE
8. Please note that this demand notice is without prejudice to and shall not be construed as waiver of any other rights or remedies which we may have, _
including without limitation, the right to make further demends is respect of sums owing to us. Three
Yours faithfully, o i Months
Sd/' adMiEdars
Authorised officer,
Bank of Baroda
(Audited)
i 3.906.19 372656 3.245.78 13,138.74
Bank of Baroda, Bhayandar West Branch: 1¢ SALE NOTICE L _|[Total Incame from Operations '
#ﬁ.—]ﬂlﬁ i'ﬂﬁ'? Floor, Kailash Darshan, Geeta Nagar, Phatak Road, ASSIGNMENT OF NON-READILY REALISABLE ASSETS (NRRA) UNDER IBC, 2016 2. |MNet Profit before Interest, Depreciation, Exceptional Items and Tax 639.67 &670.47 68404 233105
Bank of Baroda Bhayandar (W) - 401101, Dist. Thane, Maharashtra, UNITECH TRANSFORMERS PRIVATE LIMITED - IN LIQUIDATION . . .
India. E-mail: bhayan @bankofbaroda.com Registered Address: 1/41 Bhandup Industrial Estatel B § Marg Bhandup (W) , 3. |Met F‘mfr_t for T‘_hE period {pefore Tax, Exceptional and/ or 42313 45967 “497.87 1.539.74
Appendix IV POSSESSION NOTICE Mumbal, Maharashtra, India - 400078, Extraordinary items)
. . . . CIN No: U 100MH1297PTC110180 F :
Whereas, The undersigned being the Authorized Officer of the Bank of Baroda : 4. |Net Profit for the period before Tax (after Exceptional and/ or 47313 459 57 497 BT 149374
nder the Securitization and Reconstruction of Financial Assets and Enforcement | | 1ole & by given 1o the public In gancral that the belaw mantinad * Hon-Aeadly Extraordinary items) ' ' ' T
u , , , Realisable Assets (NRRA)" of Unitech Transformers Private Limited {in ligudation) are being
of Security Interest (Second) Act, 2002 and in exercise of powers conferred offered to interested assignees by way of assignment under the provisions of Insoivency 5 | Met Profit for the Period after Tax SHTAR SiAER 332 48 103334
under Section 13 (12) read with Rule 9 of the Security Interest (Enforcement) and Bankruptcy Code, 2016 under Regulation 37A of IBB! (Liquidation Process) (after Exceptional and/ or Extraordinary items) : : ' e
Rules, 2002 issued a Demand Notice dated 02-03-2026 Under Section 13 (2) Regulations, 2016 as well a5 under the tarms and conddlions specilied harein bedow. Such
. . . . assipnment shall be on “As 1s where 15, as 15 whal 15, whatéver thare 5 and nd racoursa 6. |Total Comprehensive Income far the period
of the said Act calling upon the Borrower M/s Shree Vishnovi Alloys Pvt. Ltd., hace” | ' P : P
si2” and such assignmant iswithowt any kind of warranties and indemaiiies P :
Directors Mr. Bhavin Vinodrai Vora, Mr. Harshandu Vinodrai Vora to repay T . I‘:] s [Comprising Profitfor the period (after tax) and Other M0 FRED S il
the amount mentioned in the notice being Rs. 1,75,98,738/- + Unapplied Int. Ma. | Comprehensive Income (after tax)]
(Rupees One Crore Seventy Five Lakhs Ninety Eight Thousand Seven 1. | Date of Sale Notice " 20th July 2026 7. |Paid-up Equity Share Capital t o7 - o -
Hundred Thirty Eight Only) as on 23-02-2026 plus unapplied/unserviced 2. | Last date for submission of 27th July 20226 fill 7:00 pm (Face Value of 7 10/~ Per Share) ' ' ’ '
|nterest, within 60 days from the date of receipt of the said notice. EQI andd E'i'gltllllt'_l.' OOCHmeEMs 4l the interested Flﬂ”iE-'S chall =ubrmit their EQI - - -
The borrower and others mentioned hereinabove having failed to repay the akng with EMD E;ﬂ;gﬂ;:;;fﬁf@""wﬁymigz_Im 8. |Reserves (excluding Revaluation Reserve] | B417.49 612661 | 5543.20 6,126.61
gmourIt, notice is hereby gi.ve.n to the Borrower and oth.ers mentioned hereinabqve et this forrmiat i EEig:.l:-llIP v d i Security Premium Account I 756.80 756.80 756.80 756.80 |
n partlcular andto the. pUb|IC n general thgt the urIderS|gned has taken pOSSGSSIOﬂ {containad in the |:.r.;;.|:.gg? |'|I|,|:|r|'|n.r;5|_||{|.l|m:| 10. | Net Warth 725156 696068 637727 6960.68
of the property described herein below in exercise of powers conferred on him/ can be obtained by sending email to the
her under Section 13 (4) of the said Act read with Rule 9 of the said Rule on this o | liquidator at the email 1D mentioned. 1. |Paid up Debt Capital/Outstanding Debt 55997 4.990.20 505684 £990.20
3. | Date of Declaration of Qualdied | 30Mh July 2026
_1|_:h ?)ay of July gft:]he It’:ar 2026:{_ | hereinabove in sartcdlar and e oub AmBonts 12. | Outstanding Redeemnable Preference Shares I MNA NA NA NA
e borrower and the others mentioned hereinabove in particular and the public 4. [Last Date for inspection and | 15t August 2026 il 400 pm _ :
in general is hereby cautioned not to deal with the property and any dealings due dillgence 13, | Debt Equity Ratio 0.9 0.87 0.96 0.87
with the property will be subject to the charge of Bank of Baroda for an amount 5. | Last date of submission of offer | 4th August 2026 14. | Basic and Diluted Earnings Per Share (of 710/ each) =res — — I
of Borrower M/s Shree Vishnovi Alloys Pvt. Ltd., Guarantor (Mr. Bhavin 7. | Earnest Money Deposit (EMD) | Rs. 10,000/ (Not Annualized except Period { vear ended) : .3 : ;
Vinodrai Vora, Mr. Harshandu Vinodrai Vora to repay the amount mentioned in Assels proposed 1o be sold as Nol Readily Realisable Assets (NRRA): —5 D ’h:“‘ 't“ ) “h";j' “{‘ —”“‘ T e
the notice being Rs. 1,75,98,738/- + Unapplied Int. (Rupees One Crore Seventy 1, |PUFE Transaction filed before the Hon'ble NCLT. Mumbai Bench-ll, Appllcmlnn W's i sl bicnial sialin ikt il ot = 3 . =
Five Lakhs Ninety Eight Thousand Seven Hundred Thirty Eight Only) as on {66 of IBC 2016 beanng IA(1.B.C)/2397/MB/2023 In Company Patition No. 1616 of 16. | Debt Service Coverage Ratlo | £33 2.87 2,52 2.31
23-02-2026 and interest thereon. {2007 In the matter of Unifech Transfeemars Private Limided (In Liquidation) - |
| -t 4 = = - ] I : u ¥ '
The borrower’s attention is invited to sub-section (8) of Section 13 in respect PsSiMERL ot 8 Alvoum.of B | 526 46 Lki1R: %o | HAtArest Sulvice Coveage Faxlo ‘ 509 il G5 e |

of time available to redeem the secured assets.

DESCRIPTION OF THE MOVABLE PROPERTY:

1- Hypothecation agreement dated 07-03-2022 with respect to stocks Comprising
of stainless Pipes, Wires and bright bar rounds of 200and 300 series Fixed assets
located at as below mentioned address and book debts.

2- Equitable Mortgage of Gododn Gala No. A- 14, Grampanchayat House No.
247/14 and 1500 Sq. Fts.i. e 166.66 Sq. Yard Is Equivalent 139.40 Sq. Mtrs. (Built-
up) And Godown Gala No. A-15 Grampanchayat House No. 247/15 and 2900 Sq.
Fts. i. € 322.22 Sq. Yard IS Equivalent 269.51 Sq. Mtrs. constructed on The land
with godown Gala Roofing A.C. Sheet admeasuring About 1400 Sq. Fts. l.e 155.55
Sq. Yards is Equivalent 130.11 Sq. Mts. (Built UP) Thereabouts Bearing S. No.
34. Hissa. No. 4, At Village Dapode, Grampanchayat Dapode Talathi-Saja-Purna
Taluka-Bhiwandi District Thane and sub-Registration office Bhiwandi and Division 4.
and District Thane, and Bounded As on or Towards The East: Internalroad, and
Well compound West: Common road, South: Godown No-A-16/GH No. 247/16,
North: A-13/GH No. 247/13

Belonging To Shri Harshandu Vinodrai Vora

3. These financial results have been prepared in accordance with Indian Accounting Standards [Ind-AS) as prescribed under
cection 133 of Companies Act 2013 read with Rule 3 of the Companies (Indian Accounting Standards) Rules 2015 and relevant
amendment thereafter. The said financial results of the Parent Company and its subsidiaries together referred as the
"Group” have been prepared in accordancewith Iind AS N0 - Consolidated financial staterments.

{43 of IBC 2016 bearing IA{LE.C)y2308MB2023 in Company Petdion No. 1616 of
(2007 In the matier of Unitech Transformers Private Limied (In Liquidation)
| Agsignment Toran Amount of Bs 67717 Lakhs

Important Notes:

1. [The Liquidater, in conswtaton with the stakeholders' consultation committee (now
|Committee of Craditors), shall advice further procass, terms and conditions on
review of offers received. ar_s

2. | Tha Liquidator in consultation with the Stakeholders” Consultation Committee (now
| Committes of Creditors) reserve the right to negotiate on the offers in any manner
(they deem: fit

3 :The Liguidator has the absolute right to accept or reject amy or @l offeris) or

adjourn/postpone’cancel/modifyterminate the process or withdraw any assets

:therﬂur frorm the biding process abany stane withaut assigning any raason themot,

As per provise to clause () of the Secfion 35 of the Gode, the interested bidders

{shalf not be elgible to subrmit 3 bid if 1§ fails fo mest the eligibility criteia as set oot

in saction 294 of the Godea (a5 amendad from time o Hme).

Place; Mumbai

Date: 20,/07/2026

For and on behalf of the Board of Directors

Place : Gurugram
Date :18 July, 2026

Scan the QF Code to download
the full inancial results

Dr. Raghavpat Singhania
Managing Director
DiN: 02426556
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Mr, Manish Lalji Dawda
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